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INTERIM ORDER NO. 19-21/2017

PER JUSTICE (Dr.) SATISH CHANDRA :

All these three references have come before this Larger
Bench against the common impugned order no. 12-14/2016 dated

01.08.2016.

2. During the course of arguments, Shri V. Lakshmikumaran,

learned counsel for the assessee-Appellants, submits that in para 8 of the
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impugned order it is mentioned that the Tribunal has committed an error
while adopting the meaning of ‘automobiles’ as given in Air (Prevention and
Control of Pollution) Act, 1981. The Tribunal has overlooked the ratio laid
down in the case of CCE, Pune-l vs JCB India Ltd., 2014 (312) ELT 593
(Tri.-Mum). He also submits that the JCB India Ltd.’s decision (supra) has
already been assailed before the Hon’ble Supreme Court in Civil Appeal

No. 5764 of 2014 and the matter is sub judice.

3. In view of the above, liberty is granted to the assessee-
Appellants to approach this Tribunal again after having the final verdict

from the Hon’ble Supreme Court within the prescribed time, if advised so.

4, With the aforesaid liberty, all the references stand disposed of

accordingly.

(Dictated & pronounced in the open court)
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